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(d) steps taken for maintaining the
time-schedule  for both incoming
and outgoing flights from  Calcutta
airport?

THE MINISTER OF TOURISM

AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
Yes, Sir,

{b) Against a tota] number of 7356
take~offs during 1978, 3474 flights
were delayed, QOut of these. 2635
delays were due to the factors beyond
the control of the Corporation like
weather, etc. while 839 delays were
on account of aireraft maintenance
and  operational and  commercial
reasons,

-

(¢) and (d). it is the constant end-
cavour of the Corporation to minimise
delavs while ensuring the highest
standards of flight safety. All con-
{rollablc delays are regulariy review-
ed and remedial action taken where
necessary,

Export of Groundnut thfdugh STC

7913. SHRI NIHAR LASKAR:

SHRI M. V. CHANDRASHE-
KHARA MURTHY:

SHRI A. R. BADRINARA-
YAN:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minister of COMMERCE,
CIVIL. SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government have
taken the decision that exports of
groundnut may be canalised through
STC;

(b) if so, the main reasons for the
same; '

{¢) whether the exporters have re-
sented this more;

() it so, the main reasons for their
objection; and
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(e) whether Government has also
decided that all exports of edible oil
should be handled through STC?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BAIG): (a) No,
Sir,

{b) to (d). Do not arise.

(e) Export of edible oilg from India
is not ordinarily being allowed.

Enbloc Reservation of Seat by Travel-
ling Agencies for flights to Gulf Coun-
fries

7914. SHRI VAYALAR RAVI: Will
the Minister of TOURISM AND
CIV'L AVIATION he pleased jo state:

(a) whether it is a fact that travel-
ling sgencies are allowed to reserve
seats enb!o‘- in Indian Airlines and
Air India =~ flights to Gulf countries
from Trivandrum without proper
names and passport numbers;

{b) whether Govérnment are oware
of the fact that this enbloc reserva-
tion leads to black marketing of tic-
kets and other evil practices; and

(¢) if so, what are the steps taken
by Government to stop this practice?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
to (¢). According to the information
furnished by Air India and Indian
Airlines, Travel Agencies are not per-
mitteg to reserve seats enbloc,

Dantwala Committee Report gn
Regional Rural Banks

7915. SHRI O. V. ALAGESANY
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE - be
pleased to state:

(a) Whether it is a fact that Dant-
wala Committee Report has recom-
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.mended setting up of more Regional
-yural banks in the cauntry;

(b) whether this recommendation
has been accepied by the Government;
~and

. {c) if so, how many regional rural
‘banks have been opened in view of
these recommendations?

THE MINISTER OF STATE IN
“THE MINISTRY OF FINANCE
(SHR!I ZULFIQUARULLAH): (a)
Yes, Sir. Based on an assessment of
the performance of Regional Rural
.Banks, the Dantwala Committee has
recommended tha{ more rural banks
should be opened taking into account
the existing cooperative structure, the
-network of commercial banks’ bran-
.ches, the credit gap and similar other
relevant factors,

(b) Yes, Sir.

(c) Twelve locationg fere recently
.approved for getting up new Regional
Rural Banks. Eight new Regional
Rural Banks have already been estab-
.lished by the-end of March, 1970 and
action in respect of others is also
Jbeing taken.

assistance asked for by
State Government of Orism

7816. SHRI SUKHDEO PRASAD
VERMA: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
"FINANCE be pleased to state:

(a) whether the State Government
of Orissa have asked the Centre for
financial assistance for the Bhim-Kund
project in order to meet the power
.shortage in the Bengal-Bihar industria]
Yelt; and i

(b) if so, the reaction of the Central
‘Governmen; thereon?

THE MINISTER OF STATE IN
“THE MINISTRY OF FINANCE
(SHR] SATISH AGARWAL): (a)
“The Government of Orissa represent-
~ed to the Planning Commission and

-APRIL 20, 1879
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the Ministry of Energy that the Bhim-
kund project should be financed by
the Central Government as part of the
Centre's Plan.

{b) The Staty Government was in-
formed that it would be appropriate
first to establish the techno-economic
viability of the project before examin-
ing the question of funding, execu-
tion ang other allied matters, The
project report is being examined by
the Central Water Commission and
the Central Electricity Authority, and
replies from the State Government
to the comments of the Central Water
Commission and the Central Eiectri-
city Authority are awaited,

world Bank Assistance for Narmada
Project

7917. SHRI CHHABIRAM ARGAL:
SHRI RAGHAVJL:
SHRI SUKHENDRA SINGH:

Wwill the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
‘be pleased to state:

(a) whether the Central Govern-
ment is contemplating to pose Nar-
mada Project for World Bank
Assistance;

(b) does the Project include all
those developments on the Narmada
River System which have been pro-
posed by Madhya Pradesh; and

(c) will it be ensured that any
external financial assistance that 18
received for Narmada Development_is
earmerked to the States ‘concerned in
the ratio of the allocation of Narmada
Waters as per Tribunals' Award?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (8) t0
(c). The Narmada Water Pisputes
Tribunal submitted its report to the
Central Government in August, 1978
The Central Government and ~the
State Governments of Gujarsh





